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IN THE CENTRAL ADMINISTRAEIVEFTRIBUNAL

CIRCULILI BENCH
LUCKNUW

Contempt No, 21 of 1990,

-~

Ram Chrandra Tewari Apprlicant,

Shri B.K. Srivastava .Counsel for Applicant,
versus

Area Manager, C.S.D. Respondents.

Lucknow & others.

Shri V.K.Chaudhary Counsel for Respondent

Hon. Mr, D.K. Agrawal, J.M.
Hon. Mr. K., Obayya, A.M.

(Hon. Mr, D.K. Agrawal, J.M.)

In compliance of the ordsr date’ 26.11.90 the
Opposite varties f£iled counter affidavit wher-in
they have stated that the applicant has been re-engaged
It has further been zx¥ayzs brought to our notice
that the applicant was given a show Ca2ss no>tice by
the competeht authority but he has not given reply
thereto. ‘he applicant is directed to give a renly
theret > forthadth. The show Cause notice is hereby

discharged. The contempt application is disposed of
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Lucknow Dated: 7.1.9¢



